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3TTIRT 39Tl T./ITA No.92 & 93/RAN/2023

(fra T ¥ / Assessment Year :2014-2015 & 2015-2016)
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R 6T §./PAN No. : ABDPN 4274 H

(31drereft /Appellant) -+ | (9Tl / Respondent)
i Y 3T A /Assessee by : | Shri Devesh Poddar, Advocate
TorEa 1 3T F /Revenue by . | Shri Khubchand T. Pandya, Sr.DR
geTars & ali@ / Date of Hearing : | 10/10/2025

GTYoTT T a{@/ Date of Pronouncement : | 10/10/2025

AMCA/ORDER

Per Bench :

These two appeals are filed by the assessee against the separate
orders passed by the Id.CIT(A), National Faceless Appeal Centre (NFAC),
Delhi, dated 12.10.2022 & 01.02.2023 for the assessment years 2014-2015
& 2015-2016.

2. Shri Devesh Poddar, Id. AR appeared on behalf of the assessee. Shri
Khubchand T. Pandya, Sr.DR appeared on behalf of the revenue.

3. It was submitted by the Id AR that the assessee had disclosed
agricultural income of Rs.6,12,500/- in the assessment year 2015-2016 and
Rs.6,10,000/- in the assessment year 2014-2015. It was the submission
that the AO had disallowed agriculture income disclosed by the assessee
holding the same as assessee’s income from other sources. It was the
submission that the AO himself has accepted for the assessment year

2014-2015 the gross sales of agriculture produce is at Rs.16,07,370/- and
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net agriculture income at Rs.6,10,000/-. Similarly, in the assessment year
2015-2016 the gross agricultural income has been accepted by the AO at
Rs.17,34,240/- and calculated the net agricultural income at Rs.6,12,500/-
It was the submission that the assessee owns 6 acres of agriculture land

and the village mukhia has also given a certificate which reads as follows:-
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4. It was the submission that from the above certificate issued by the
Village Mukhia, it shows that the assessee owns 6 acres of agriculture land
and he has a garden of mango, guava, other fruits and having pond from
which fishes are taken in addition to that he harvests green vegetables,
paddy and wheat. It was the submission that the fact that the assessee has
agriculture income is proved by the certificate issued by the Village Mukhia,
therefore, the addition as made by the AO and confirmed by the Id. CIT(A)
for both the years under appeals deserves to be deleted.
5. In reply, Id Sr. DR vehemently supported the orders of the AO and
Id. CIT(A). It was put to the Id. Sr. DR that if at all the agriculture income
was being disbelieved then the gross receipts itself should have been
removed from the profit and loss account of the assessee.
6. We have considered the rival submissions. A perusal of the
certificate issued by the Village Mukhia clearly shows that the assessee
owns 6 acres of agriculture land and is having agricultural income. This
being so, we are of the view that the addition made by the AO and
confirmed by the Id. CIT(A) for both the years under consideration is liable
to be deleted and we do so.
7. In the result, both appeals of the assessee are allowed.

Order dictated and pronounced in the open court on 10/10/2025.

Sd/- Sd/-
(RATNESH NANDAN SAHAY) (GEORGE MATHAN)
oar §g¥g /| ACCOUNTANT MEMBER 1% werw / JUDICIAL MEMBER

I Ranchi: R=iw Dated 10/10/2025

Prakash Kumar Mishra, Sr.P.S.
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